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Date of pronouncement : 17.11.2022

MY/ ORDER

PER S. S. GODARA, JM:

This assessee’s appeal for assessment year 2011-12 arises
against the CIT(A)-10, Pune’s order dated 12.03.2019 passed in
case no. PN/CIT(A)10/ITO Wd 11(1)/913/14-15/555, involving
proceedings u/s 143(3) of the Income Tax Act, 1961; in short “the
Act”.

Heard both the parties. Case file perused.

2. We note at the outset that the assessee has filed its letter dated
18.10.2022 seeking to withdraw the above captioned appeal on the

ground that the CIT(A) had directed the Assessing Officer to verify
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certain issues and grant relief after verification. Consequently, the
Assessing Officer verified the issues and passed an order giving
effect to the order of CIT(A) u/s 250 dated 09.06.2021. The
Revenue is fair enough is not disputing all these intervening
developments.

3. This assessee’s appeal stands dismissed as ‘withdrawn’ in
above terms subject to all just exceptions.

Order pronounced on this 17" day of November, 2022.
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